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OQr.No.1 dated 13,8.2002

Non=-payment of differential amount in
the upgraded scale of pay (as sanctioned under
Annexure-1 dated 11.3.2002) is the subject
matter of grievance of the Applicant in this
Original Application, under Secticn 19 of
the Administrative Tribunals Act, 1985.
Applicant has also filed a representation
under Annexure=-3 claiming the upgraded scale
weeef . 21.2.1997.

In the sald premises., having heard the
learned counsel for the Applicant and Shri

SeBeJena, learneq Addl. St anding Counsel,\f
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appearing on behalf of the Union of India,
this O.A. is disposed of with direction to M

Respondents to clear up the admitted
differential amount/different ial arrears

of the Applicant within a pericd of 15 days’
from the date of receipt cf copies ©Of this
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order and give# necessary consideration to
Tte S orme 6—77 - oreley” | the grievances of the Applicant, as raised-:
@ng/ }’L¢ e [szséZ_ under Annexure-=-3, within a periocd of three

both o ol months from the date of receipt of copies
éwv elh B '
of this order,
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‘“(c" along with copies Of the C.A. Free copies "of
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this order be handed over to© Shri P .Jena,
Advocate for the Applicant and Shri S.B.Jena,
Addl.Standing Counsel for the Union of Indfa.
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